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MR. DEPUTY-SFEAKLR :
will be wecorded ;
Tennct YVizwanatlao.
Anrerrnptivn ) **

Nothing
1 bhave called Shri

144 hrs.

Question of Privilege aguainat
“The Hindusian Times™

SHRI  TLENNLTI  VISWANATIIAM
Visakhapatmam: 1 Mr. Deputy-Speaker,
mir. 1 have given notice of motivn of a breach
of privilege.  Ordinarily, | would mon give
molne of 4 iidion dgaiist  anyiling
that apgxars in powspapers o against a
pewspaper. But g the peesent conteat of
Wank Nationalisation il and  the tension
that has been created o celam  sections of
tie socicly and what has happened in the
Ilouse, 1 thought it was right and proper
1o diaw your anention to this.

‘ihe Hindustan  Times daed 27.7.69
publisbed on p. 6 of the issse an iiem
umber the caption “The Week in Parlia-
miem™, 1t devoted four paragraphs commeni-
ing om the way the  Deputy-Speaker
conducted the business of the House. The
Tast paragraph is as follows :

=Qpposing  the nmionaliswion Wil
Mr. Masam said (hat ihe Depuly-
Speaker had allowed himscif 1o be used
by the Prime Minitter in presenting
the Supreme Court with the accom-
plished fact of a Ball.”

Ihis is oppareniy = reference 10 (he
vaiver of notice for ntreducing the Hill
whih you were pleased 1o make.

SHRT RANDHIR SINGIH (Rolwak,;
A very serivis aspersivn the Chair,

SHED TENNETIL VISWANATHAM @ |
ann readimg now a0 ealracl Jium e oflsial
wenion of Mr. Musani’s speech.  This is
what at cuntains :

“Ihe Prioe Minbter lrst ried o
lave the Parliwnesd with  an accom-
phisbed fact by cnacting ondipance on
Nalurday ovemng—wlen the Supicine
Court moved in and Jdefended the
prvibeges Of the House, she now iriks
o face the Supreme Court with a
St wocumphi,”
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In Mr. Masani's specch, thore is nol
the shghtest suggestion invelvieg the Chair
inthe whole matter but the article in the
Hindusran. Times, however, bas put io his

nmwouth what [ guoted eaihier.

Apart from sis reflection on Mr. Masani,
about this. he is  sufficicotly strong to take
ware of himsell it «asis serious reflection on
the Chair and the House.  lis implications,
in my bumble opinjion. are that the Chair
his ne compunciion to be used by the
Prime Ministcr for her own  purpose; that,
i s eccasson, {lse Prime Minister wanted
W ouse e Deputy-opeaker and Lhe Depuly-
Spaker allowed himsell 1w be used for her
purpuse, tansly. 1o Jdoleal the ruling of the
Supreme Court; and 1hat the Lok Sabha s
A sikent ui helploss spoclator.

Tise passage, herefore, is couched in
language which is in contempt of the Chair
aod the House.

1 request that the matter may be referred
ta ibe Commiuies of Privileges.

MR, DEPUTY-SPEAKER : We shall
address 2 communication 1o the Editor
wneerned and afeer that, the natier will
¢ taken wp, ovt mow. Now we shall go
o the next e,

SHEI M. K. MASANI Rugkot; : |1
would like w say somwthiog by way of 2
porsonal esplanateon. |

SOME HON, MEMBERS :  No, no.
MR. DUPUTY-SPLAKER @ He s on

a personal explapation; he is not Jdefending
the articke.

SHRI SURLNDRANATH DWIVLDY
ihendrapara) @ O any motion of privi-
lege, the Chair most first decide whether
I should peronl ot 00 ihe Chair thinks
that it s u case 1o be brought before the
House, 1t will permait the ‘mover (o move it
apd take leave of the House 1o refer it
e Privileges Commiiltee. [n this casc | wani
w understand whesher you bave prime facie
Tound that this s a Ccase for  sdovission amd
sou have permitted him 10 move it and ke

the deave ol M Blouse., What »
puosition !
MR, DLFUTY-SPLARER | You musd

have observed (be practice that we have
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followed in the past. When any privikeee
is0e concerning a pewspaper ks rased, the
praciice that we have followed so far is thar,
after it is allowed 1o be rased here, we
write to ibe Editor copcerncd askiog for
bhis explanation and (hen t1ake up the
matier.

SHRI SURENDRANATH DWIVEDY :
You could do that afier receiving the notice
What is the use of bringing it before e
House pow 7

MR. DLPUTY-SPEAKER : You may
sec the past cases. kvery time when such
@ notpee 15 issued ond we think thay there
is & prime focie case, we get the exaplanation
from the Editor. That s the practice thay
we have followed. He has been permitied
10 raisc it. Now we will address a communis
cation o the Editor and alier receiving lus
explanation, the maner will be taken up,

Mr. Masani.

SHRI M. R. MASANI: The hen,
Member, Mr. Teoneti Viswapatham, has
been very fair 1o me in exoperating me from
sharing any of the odlum of whatever was
said in the Hmduston Times, which | do
oot recollest having réad. In fairpess to
the paper also 1 have (o poimt owm what
| said inthis House. I1do not want 10
shelter behind the generosity of the hon.
Member. 1 $aid iwo separate things at
two separate stages. When the Bill was
being opposed by mic. I said, and be rightly
quoted :

“When the Supreme Court moved m
and defended the privileges of the
touse, 2l mow Lnes lo face the
Supremae Coure with @ fair accompli.™

It oo guic twe tbat o thit point 1 did
fwt reflect at wll oo your conduct in waiving
the Rules coptrary 10 our point of order.
But when | raised the point of order, I
ended my semarks then by saying—1 want
10 be fair 10 the pewspaper, because the
freeduom of the Press s as important as the
privikkges of 1he Members of Parliament.
(iberraptivia ). 1 said :

Lot e wuy that if rew do net do
that,,.™

That s sdaad by (e Hubes.

SRAVANA 6, 1891 (34K4)
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“ o0 will have w vome 0 e
paiaful conclusion that you are failing in
your duty.”

1 siand by every word of i, The paper
presuniably had both these thiogs in mind
whea it made the commeot. It was a fair
oxmment,

MR, DEPUTY-SPEAKER @  Pleasc
resums: your seat. I papers ure allowed 10
pass such remarks, the House canoot fuoc-
tiop. (Inrerevprions). 1 do not want o
disclose 1, bevause ot s a sost of friendly
conversation. I | disclese cerala thiog it
will piil o shanne tawmie Momber. 1 do not
wapt to disclose it here.  This is being donc
in a (neadly manser,  Bul of somebody werc
10 threaten me that | should not excrcise
my discretinmn this way o that way, | take
very scrious exceprion o it. Now please
TENUNG your scal.

14.52 brs,
PAPLRS LAID ON IHL TABLL

STATEMENT OF ASSETS AND LIAWILIAIES
oF DELAT FiNaASOIAL CORFORATION BT

THE MINISIER OF STATE IN THL
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : | beg o luy on the Tuble—

(1) Acopy of ibe statement (Hidi and
English versions) of Assets aed Liabilitics
of e Dethl Finaocill Corporalion,
New Delli, as at the close of the finap-
ciol year cndipg  Jlst, March, 1963,
together with & profit and loss account,
the audior's report aod a report of the
working vf the sasd Corporaton, publi-
shed in Notifilcation No. F. 7 (17)/68-
1ad/Fin. (G} in Delhi Gazette, dated the
23rd Jamuary, 1969, under sub-section
3] of section 38 of the Stale Fioancial
Cotporations  Act, 1951, [Placed in
Libwory, See No LT—1375/89.)

A vopy of MNotlcaion Mo, G. S R,
15521353 Hinedi uod Fnghsh versions
published in Gazetie of India dated the
Jeh Juge, 1969 isued under seclion YO
ufl the Income-tax Act, 196] and section
24A of the Companies (Profits) Suriax
Acl, 1WA segarding giving  eflect o
Agreemem  berwecn the Government of
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